
I, 	IN 	

CAT JJ /13 

CENTRAL ADMINISTRATIVE TRiBUNAL 
AHMEDABAD BENCH 

O.A.NO /519/93 

TND. 

DATE OF DECISION 27.10.99 

K.J. 3hh 	 Petitioner 

rr.N.r.Ananc 

Versus 

Unjcr 	f Indlo & Ci:1rs 

Mr. R15hitt 

Advocate for the Petitioner [sI 

_Respondent 

Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? p-' 

c, Whether their Lerdships wish to see the fair copy of the Judgment ? ' 

4, Whether it needs to be circulated to other Benches of the Tribunal 

I 



-c 
K. J • Sh 
residing at 59, 
Kundan Denaments 
Part-Ii , Behind P & T Colony 
Vasna, HAhmedabad. 

Advocate: M. M.R.Anafld 

Versus 

Unin of India 
(1'o ice b6 the petition to be 
se ed through Secretary, 
Revflue Department, Secretariat, 
Nw Dethi). 
C1ti £ Commissioner of Income-tax--I 
Guj rat, ?thmedabad- 380 009. 
Cmissioner of Income-tax 
Guj rat-Ill, Zthmedabad- 380 009 

Advocate: M. 2.P.Bhatt 

ORAL ORDER 

IN 

0. A./519/93 

Applicant 

RespondentS- 

Dated 27.10.99 

Pero 'ble Mr. A.S. Sanghavi, Member (J): 

None present for the applicant. O.A. is dismissed 

for 4 fault. No orders as to costs. 

(A. S. Sanghavi) 
Member (J) 

pmr 



fccriir 

OFFICE REPORT 	 ORDER 

1 O,OO 



rrrr fa'rift 
I 	OFFICE REPORT 

rhe applicant shall 

ODj:CtiOns 

o 23.2,20Lu.. 

( A. S .san havi) 	 (v. Rarrakrihnan) 
vTenhcr(.Jr) 	 lice Ohairman 

Office objections has still not been 

reved in respect of MA St .704/99. To 

give one last chance • p1ce it be fore 

Second Court on 15.3.2000. 

(P.0 .Knnan) 	 (V. kamakrishnan) 
rber ( j) 	 vice Chaiirrn 

2 . 

Last chance was given to he 

anolicant for removjnq the office 
tion Dffice objectionc s still not 

.; 

I 

rr '--her 	J) - 

-.-_573 	1 rc--[8-5-99-101 000 



ORDER 

Mr.B.C.Raval on behalf of Mr.Ana& 

undertakes to remove objection within 

a week. 	Adjourned to 26.6.2000. 

M.P.Singh ) ( A.S.3anghvi) 
Member 	(A) Member 	(j) 

nid< 

26.6.2000 Mr.Anand is present. A weektirne 

is granted for remoral of the office 

,Jectioifl. Adjourned to 3.7.2000. 

P.C.(annan ) 
Merher (j) 

nk}z 

3.7.2000 	 The objection to I5t/232/ I 
2000 	not removed. Mr. B.C. 

Rval for Mr. Anand is present 

- 	 and says that he will be removing 

the office objections within a 

fortnight. Adjourned to 21.7. 2000. 

(A.s. Sarighavi 
Merrer (J) 

p1n 

573 4T(1.if! 



I 
	

oi/519/93 

21.7. 2000 

'lo 

OR1I)E R 

None present for the xxpUxarx 

applicant. Office objections are 

however removed and the M1 is 

given regu la r numbe r. One more 

chance is given tothe applicant to 

rein present. Adjourned to 31.8.200 

(A.s. Sanhavi) 
Member NO 

p k 

R4CA lco. 

2°.9 .2000 	 Mr..M,Rava1 for the ipp:t 

requested for adjournment ot/,- the 

Adjoirned o 9.11.2000. 

(G .c.srivatav) 
MerTher (A) 

r \- 

5--573 	 - 	 I O QO 



wrR/98-18-5-99-1 0,000 

OR 

none present for the parties. 

AdJourned to 11.12.2000. 

(C .0 .c,(tava 
Membef (A 

vtc. 

DATE 

9.11.2000 



fcf- 
OFFICE REPUPT 	 ORDER 

ri 	i;rsent fr th 

Ofice objections at 

:ver rerqord arid th€ I'A i5 

given regular numbe r. One more 

;the applicant to: 

Aourned to 31.$.20 

'IL) 

(..) 

(/1 

'TfiT---T---573 	 98 - 8_99-_1 0000 

k, 	 A 



v -w 
F 

CO) FI 	3rT  

11/12/2000 None present for the applicarts. 

Neither the applicant nor their 	advocate 

present. 

paffeme 	Hence M.A. 387/200() stands 

JTi 	cc' disposed of g 

c:4 + ci 	C 	J 	I . 0 
( G.C.Srivastav 	) ( A.$.Sanghai ) 

Member (A) Membe r 

j ' 	V Raj / 

)Lj 

/ 

/ 

I 



11/12/: 

3 dvücM e 


